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e . | 1! .
'THE HYDERABAD CIVIL COURTS A(ET_, 1954.
‘ - No. XXXVTI of 1954. -

An Act to re-enact the law relating to Civil Courts.
Whereas it is expedient to re.enact the law relatiag to
Civil Courts in the Hyderabad State ;

Be it enacted in' the Tifth Year of OurRepublic as
follows :— ' ' '

1. (1) This Act mayi be called the Hydéjabad Civil gport title,
Courts Act, 1954, and

commencement.

extent:

(2) It extends to the'whole of the Hyderab\id State.

(3) Sections 11 and 12 of this Act shall be deemed to
have come into force on the |L6th day of October,'1952; the
rest of this Act shall come into force from the date of its
publication in the official Gazette.

2. (l) The Government may, for ihe purpose's“ of thi¢ Creation and

Act, from time to time, by mnotification in the, official alteration of Dis.
: ‘ b tricts & Taluqas

Gazette, — Continuance of
. N existing Districts.
(a) create new Districts and Talugs; or and Taluqas.

(b) alter the local limits of existing Distéicts or
Talugas by transfer of a Taluga or a portion of a Taluqa
from the limits of one District to another District, or by,
transfer of a portion of a zl‘éluqa from the limits df one
Taluqa to another Taluqa.

this Act comes into force shall, until an order is made dader
sub.section (1), be the Distritt and Taluqas for the purposes
of this Aect. '

(2) The Districts and {aluqas existing at the time when

3. (1) The Government may, from time to time by Situation of
notification in the official Gizette specify the places at which Courts.
the Judges and Munsiffs undér this Act shall ordinarily llfgld '
their court.

(2) The places at which the said Judges and Munsifis
hold their court at present shall, until an order is made under
sub-section (1), be deemed ta be the places so specified by

'



Establishment of
Dlstnct Courts,

“Establishment of
-Courts of Subordi-
nate Judges.
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the Government under sub-section (1).

4. (1) The Governuaent shall in consultation with the
High Court /’estabhsh a Court of District Judge for each Dis-
trict or for more .than one District and appoint a District
Judge for each District or Districts. .

(2) The Government may, if-it thinks fit, appomt one
or more Additional Distriet- Judges for one or more such
Districts. | * :

(3) The Additional District Judges so appomted shall
discharge all or any of the functions of the District Judge
under this Act or any other law for the time being in force,
which the Dietrict| Judge may assign to them, and in the
discharge of those functions, they shall exercise the same

powers as the Dlstnct Judge.

(4) Notwithstanding anything contained in sections 2
and 3 of this Act, the High Court may, by notification in the
official Gazette, speclfy the local limits of the jurisdiction
and the place within such limits at which such Judge or each
of such Judge, Additional District Judge or each of such
Additional District Judges shall ordinarily bold his court.

5. (1) The Government may establish a Court of a
Subordinate Judge for each District or for more than one
District and appoint a Subordmate Judge for each District or
Dlstncts

(2) The Government may, 1f it thinks ' fit, appoint one
or more Additional Subordmate‘]udges for one or more such -
Dlstnct or Districts. | :

(3) The Additional Snbordmale ]udges 80 appoxnted
shall, éub]ect to the general or special orders of the District
Judge, discharge all or any of the functions of the Subordi-
nate Judge which the said Subordinate Judge may assign to
him and in the discharge of those functions they shall exercise
the same powers as the Subordinate Judge.

' (4) Notwithstanding anything conteined in sections 2
and 3 of this Act, the High Court may, by notification in the
Official Gazette specify the local limits of the jurisdiction and
the place within the local limits at which such Subordinate

' Judge or each of such Subordinate Judges, Additional Sub-

‘Establishment of
Courts of Munsiffs.

ordinate Judge or each of such Additional Subordinate Judges
shall ordiparily hold his court.

6. (1) The Government may, establish a Court of
Munsiff for each: Taluga or for more than one Taluga and
appoint a Munsiff for such Taluqa or Taluqas.
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(2) The Government may, if it thinke fit, appoint ome °
or more Additional Munsiffs for one or more such Taluqas.

(3) The ‘Additional Munsiffs so appointed shall, sub]ect
to the special or general orders of the District Judge, dis-
charge all or any of the functions  of the' Munsiff which the
said Munsiff shall astign to him and in the dlscharge of those .
functions shall exercize all the powers as the Muns:ff

(4) Notwithstanding anythmg contamed in section 2
and 3, the High Court, may, by notification in the official
Gazette specify the local limits of the jurisdiction and the
place witkin such local limits at which such Munsiff ' or each
of such Munsiffs, Additional Munsiff or each of such Addi-
tional Munsiffs sball ordinarily hold his Court. .

7. (1) The State Government may, by notification in gstaplishment of
the Official Gazette appoint a court consisting of one or more Iribunaland
Judges to try and dispose ‘of a case or cases or for a part of the Benches.

State or for the whole State and may specify the class of cases
which the Court may try and dispose of. . :

(2) Appeal from the Judgement of such court shall lie Appeals.
to the High Court.

8. (1) Notwithstanding anything contained in sections Place and period
2, 3,4, 5 and 6 the High Court may, by notification in the ofsitting of certain
Oﬂic:al Gazette  specify the place or places (other than the O™
places where they ordinarily hold their Court) at which the
Judges and Munsiffs mentioned in sections 4, 5 and 6 ehall
hold their Court : ' ‘ :

Provided that where more than one place is specified as
the place where a Court shall sit the High Court shall specify
in the Notification the period for which or the days on which
and the purpose for Wthh such Court shall sit at each of such
places.

(2) The places specified uhder sub-section (1) shall be
deemed to be within the jurisdiction of the said Court.

9. Notwithstanding anything contained in section 4, 5 Separate territor-

ial jurisdiction for
and 6, the High Court may, by notification in the Official A iditional Dis.

Gazette empower any Additional District Judge, Additional trict Judge. Addi-
tional Subordinate
Subordinate Judg,'e: Subordinate Judge and Muneiff, as the Tudge and Addi-
case may be, specified area. S tional Munsiff.
10. Every Court appointed under this Act shall use a g . of the Coutt.
seal of such form and dimensions as the ngh Court, may with

the approval of the Government, specify.
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Classes and pecuni-
ary jurisdiction of | 1. The classes of Civil Courts and the pecuniary

Civil Courts. juriediction of the: Judges thereof in original suits shall be as
follows : — A |

In the Districts B

(1) the Court of the District Judge or the With unlimited

- Court of Additional District Judge. .. jurisdiction.
(2) the Court of Subordinate J udae or : :
AddmonaL Subordinate J udge With jurisdic-
- " tion not exceed-
ing rupees twenty
: thousand.
(3) the Court of fthe MunSLff or Additional =~ With jurisdiction
. Munsiff. , not exceeding
rupees two
thousand.

- In the City Civil Court |
(1) the Courts of First and Second ¥ udge - With unlimited:
© jurisdiction,

(2) the Courts qf Thll‘d and Fourth Judge.  With jurisdiction
: not exceeding
: rupees five
‘ , thousand.
(3) the Courts of Fifth Judge. With jurisdiction.
: ' not exceeding -

rupees two
thousand.

Distribution of 12, (1) The First Judge of the City Givil Court may,
g?ﬁﬁ%’o‘fﬁfsg:g from time to ume make such arrangements he may think fit
discharge of func- for the distribution of the business of the Court amoug the
}?ggseoé;lfc;f“slc various Judges thereof.

Second Judge. !

(2) The Second Judge of the City Civil Court, shall
subject to the general or special order of the High Court
discharge all or any of the functions of the First Judge of
that Court which the said First Judge may assign to him and
in the discharge of those functions the said Second Judge shall

exercise the same powers as the said First Judge.
! .

Power of Govt. to 13. The Government may on the recommendation of
Increase the i ification in the official Gazette increase
pe cuniory jutis: the Hl.gl? Court, by. notzﬁc.atu.m.m , ez
diction of Subor- the original pecumary jurisdiction of—

dinate Judges and
Munsils. (@) a Subordmate Judge, or an Additional Subordinate
Judge, from rupees twenty thousand to any sum not exceedmg

_rupees fifty thousand ; or
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(b) a Munsiff or an Additional Munsiff from rupees
two thousand to any sum not exceeding rupees five tbousand:

Provided the Government may, by npotification in the
. official Gazette, delegate to the High Court its powers under
this section .

Provided further that nothing in this section shall be
deemed to affect any pecuniary jurisdiction of a Munsiff or
Additional Mun:iff which. was being validly exercised im-
mediately before the commencement of this Act.

14. (1) Save as otherwise provided by any enactment
for the time being in force, an appeal from a decree or order
of a District Judge or Additional District Judge shall lie to

the High Court. '

(2) An appeal shall not lie to the High Court from
a decree or order of an Additional District Judge, in a case
in which, if the decree or order had been made by the district
Judge, an appeal would not lie to the Court.

15. (1) Save as aforesaid,” an appeal from a decree or
order of a Subordinate ]udge or anm Addmonal Subordinate
Judge shall lie—

(a) to the District Ju‘dge—where the value of the
original suit in which or any proceeding arising out of which
the decree or order was made does not exceed rupees five
thousand, and '

(b) to the High Court, in any other case.

(2) Save. as aforesald an ‘appeal from a decree or
order of a Munsiff or Addluonal Munsiff shall lie to the
District Judge. j :

16. (1) Save as aforesald, an appeal from a decree or
order of the first Judge or the Second Judge of the City
Civil Court, shall lie to the High Court.

(2) The First Judge of the City Civil Court and the
Second Judge of the City Civil Court, subject to condition
laid down in sub-section (1) of section 12, may take cogni-
zauce of an appeal from every decree or order of other
Judges of the said Court from which an appeal is allowed

under any law in force.
i

17. (1) No Judge or Munsiff shall take cognizance of a
suit in which he himself is a party or has any iaterest or
concern.

(2) No Judge or Munsiff shall take cognizance of an

Appeals from
District and Addi-
tional District
Judges,

Appeals from
Subordinate Jud-
ges and Munsiff.

Appeals from
Judges of the City
Civil Court.

Cases in which a

" Judge shall not
take cognizance of
suit or.appeal.
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appeal or apphcahon ﬁled auamst an order or de«,ree passed
by him, by’ way of review or rectnﬁcanon. S -

(3) In the cases menuoned in sub-secuons (1) ‘and (2)
the said Judﬂe or Munsiff, as ‘the case may be, shall, as
early as posnble, send the case together with a report of the
circumstances in which he is not .competent.to entertain the
suit or appeal to the Court to which an appeal would lie from
his judgment and the said Court shall proceed with the suit
or appeal, as the. case may be under the provisions of the
Code of Civil Procedure 1908.

&’f::g%nzzzrcourt.v‘ .18. (l The District Judge ahall have general control

over all the Subordinate Civil Courts and their establishments
within hl'B District and it shall be his duty to supervise and
inspect or to cause one of his assistants to inspect the pro-
ceedings 'of such Courts and give them directions, as he may
think - necessary and the subordmate Court shall act in accor-
- dance therewnh

(2) The District Judge ahall a]so refer to the nghv
Court surh matters as sppear to him to require that a rule of
“that Court should be made thereof
Powers of the 19. The Government or the High Court may call for

gﬁ;ﬁ 323:?13 call Statements, administrative reports and returns from all Courts

forstatements,  and the; Courts shall comply with such orders of the Govern-
?:g;rté;,nr%;etums ment or the High Court, as the case may be.
Court may be em- 20. The Government may, to such extent. as' it thinks

?gf:;;gl?]{migt fit, coufer upon any Cuurt the powers in respect of selection

etc., of officers and and recommendation for the appointment and promotion of
;po;;c;g;tr;negtleg‘s; ministerial officers and staff and for their leave, suspension,
of staff and sanc- punpishment and removal and until to empowered the powers
tioning of funds. already conferred on such Court by the Hyderabad Civil

Services. (Classification, Control and Appeal) Rules, 1952 shall

conlmue to be exercised.

Repeal and - ‘ 21  The Hyderabad Civil Courts Act, 1324'F., is hereby
savings. . ) . ETT
repealed : :

Provided that all Courts established or continued appoint-
menlsf made, notifications issued, orders passed, action taken,
or things done, or deemed ot purported to have been so done
under the said Act, ehall be deemed to be established, con-
tinued, made, issued, passed taken, or done under the ptOVl-
sions of the Act. :
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